
-. ---uuuuuuIuIIIIIIIuI 

I 	/ 

/ IN THE CENTRAL ADMINISTRATIVE TRIAUNAL 
/ 	 AHMEDABAD BENCH 

O,A.No. 
LA: No; 

DATE OF DECISION f 

Petitioner 

Advocate for the Petitioner(s) 

Versus 

Respondent 

Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. 

The Hon'ble Mr': 

I. Whether Reporters of local papers may be allowed to see the Judgemeni. ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgement ? 

Whether it needs to be circulated to other Benches of the Tribunal? 
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Sr. No.2-

Dated : 

Submitted : }-!onhle Vice Chairman & 

Hon'hle Mr. A.s.Sanghavi, tèmr(J) 

Hori'hle Mr. G.C.SrivaStaVa, rmber(1) 

certified Copy of order dated 	 in c 

No. 	L ______ 	 the 

Supreme Court! 	 against the Judgement/Oral Otder passed by 

this Tribunal in OJ. (, 	is placed for perusal please. 

Hon 1ble Vice Chairman 

Hon'ble W. A.S..Sangh*Vi, 1mb.r(J) 

Hon blg ? • G.0 . Sriva$tava, In b5Ad 	e4\\ 



SUPREME CcJJRT 
LNDA 

NEW DELHI 

D.No.: 106411995/SE C.IX 
Supreme Court of India 
New Delhi. 
Dated:24th December, 2002 

Please acknowledge receipt. 

Yours faithfully, 
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- 	 All communications should be 
addressed to the Registrar, 

Sc)reme Court by designation, 

. 	NOTbyname 

Telegraphic address :- 
"sUP R EM EC 0" 

From: 
Assistant Registrar, 
Supreme Court of India, 
New 

To
1//~e 
/ 

Registrar, 
ntral Administrative Tribunal, 

Ahmedabad Bench, 
Ahmedabad. 

CIVIL APPEAL NOS.4679-80 OF 1996 
(From High Court Judgment and Order 6ted 10' August, 1994 and 12th October, 1994 of the 

Central Administrative Tribunal, Ahmedabad Bench inQ 	 99 and R.A.No.31 of 

1994 respectively) 

P.U. Joshi & Ors. 	 ..Appellants 

- Versus - 

Accontant General & Or. 	 . .Respondents 

Sir, 

In pursuance of Order XIII, Rule 6, S.C.R. 1966 I am directed to transmit here'ith for 

your information and necessary action a certified copy of the Judgment dated the i 

December, 2002 in the Appeals above—mentioned. 

The Certified copy of the decree made in the aforesaid appeal and Original Record, if 

any, will he sent later on. 

El 
ASSISTANT REGISTRAR ' 	End.: As above. 
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Supreme Court oi ladi. 
IN THE SUPREME COURT OF INDIA 

CIVIL APPELLATE JURISDICTION 

CML APPEAL NOsA679-4680 OF 1996 

430 79 
Rft Joshi & Ors. 	 ... Appellants 

Versus 

The Accountant GneraL, Ahmedabad, & Ors. 	 ... Respondents 

WITH 

CML APPEAL NO.10983 OF 1996 

Union of India & Ors. 	 ... Appellants 

Versus 

Basudeba Dora & Ors. 	 ... Respondents 

JUDGMENT 

Clvi! AppG: No.479 of 1996 has been filed by the appeilants herc-n, who 

st in their appction filed before the Centr Adrnnistrative Tribun, 

Aimedabd Bench, in O.A. No.162 of 196. which came to he dirn,ed hj an 

order dated 108i994. •Since the application for review in R.A.No.31 of i94 

also camc tn b1A dimissQd  bY LP,  ordt dad 2,3.11994. Ci"! AppQa! No4630 

of 1296 as rso been filed. 
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The various cadres of establjshm,t in Indian Audit and Accunf: 

Department relating to the office of the Accountant Generals in the States we -e 

bifurcated and restructured wef. 13ie84 	(i) Accountant General Acconts 

and Entitlement) and (ii) Accountant General Audit. So far as the State of 

Gujarat is concerned the combined office of the Accountant General, which had 

its main office at Ahmedabad with a Branch at Rajkot, was bifurcated into two 

separate offices, A.G. (Audit) at Ahmedabad/Rajkot and office of the A.G. (A & E) 

0 

t Rajkot/Ahmedabad Prior to the said bifurcation, the combined office, among 

other categories, had in the SuPervisory Cadres (a) Section Officers (those who 

were promoted after passing Subordinate Accounts Services Examination) 

subsequently known as "Section Officers Grade Examination" (b) Supervisors 

(those who were promoted on seniority-cumrejection of unfit basis wthout 

passing SA3/3O Examination; and (c) Selection Grade Section 

Officers/Selection Grade Supervsors (appointed subject to fulfillment of eligibility 

.riteria - Section Officers and Supervisors were promoted to this category on 

their fifiUing the required criteria of passing the examination and putting in the 

req 	sarvice, Supervisors wore pponted only in cases of non-availability of 

Section Officers to man the supenlisory Dosts and they were sub iet to 

Irevems on if adec'uate number of Section Officers were avaiibje. Further, the 

Section Offlcrs were considered senior to Supervisors and the prorncton 

channel to the higher post of Accounts Officers was open to Section Officers only 

and not to Supervisors. After restructuring of the Department w.e.f. 1.3.1984,

far  

	so 

as the A.G (A & E) offices are concerned these clasp of officers were 
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categorized into (i) Section Officers (SOGE quaified hands - pre-revised scah 

Rs.500-900/-): (i) Supervisors (unqualified hands - pre-revised scale Rs.500-

900); and (iii) Selection Grade Se-cton Officers - Seecton Grade Superiors 

whose pre-revised scale was Rs.775-1000. So far as A.G. (Audit) offices are 

concerned, as per the restructured pattern it had Section Officers - 20% 	(SOGE 

qualified hands with pre-revised scale of R3.500-900) and Assistant Audit 

Officers - 80% (higher post, SOGE quafied hands with pre-revised scale 

Rs.775-1000). Since in the newly constituted Audit Offices we.f. 1.3.1984, there 

was no cadre of Supervisors in the Audit Wing, the existing staff of Supervisors 

were not allowed to switch over to the Audit Office, in view of the above, option 

was given to such of those who desired to get reverted u Auit Offices, in which 

case they wouid be required to be reverted as SpecIal Grade Auditors and then 

switched over to the Audit Offices from that cadre. Though free optori was çiiven 

to 	th mernber3 of combined offIce3 to remain either in the A & E Office3 or to 

go over to the Audit Offices, the appellants in the above two oppels, who were 

n th comhfted est-abiishment, nad chosen to remain with A & E Office. 

While rnaer stood thus, when the Fourth Central Pay Cornmi12 sios 

recommendatons were made anc accepted by the Government of India we-.f. 

11.1986, the "Selection Grade" was abolished from all non-gazetted cadre in aM 

the Departments of Government of Irdia all over India, including the Department 

of IA & AD. The orders in this regard were issued by the Government of lndia on 

130. 98G and from that date the Selection Grade was aboshed. As a resuit of 

-4 



4 

which, the Suervisorv set up in A & E Office and Auc t remaned from 13.9.19E3 

as foUows 

a a — 
C ..n;ces 

(i) Section Officers 
(SOGE qualified flnds) 
(Reved payscale 
Rs, 1640-2900 w.e.f. 1.1.86) 

(U) SupervIsors 
(UnquaUfd hands) 
(Revised pay-scale 
Rs.1640-2900 w.e.f. 1.1.86) 

Audit Office 

(I) Section Officers — 
20% (SOGE qualified hands). 
(Revised pay-scale 
Rs. 1640-2900 w.e.f 1.1.86) 

Asstt. 6 nt Officers — 
tOF ' 	' Ov '0 	%ot qUd hnd) 

(Revised Pay-scale 
Rs.2000-3200 w.e.f. 1.1.86)." 

As part of the Scheme of implementation of the Fourth Central Pay 

Cornmission recommendations and bringing the pay-scales of cadres of A & E 

Offices and Audit Office at par with each other, the Government of India issued 

orders of upgrdation of po3t3 f Section Officers in A & E Offices w.e.f. 1 .4.1987 

and accordingly the office of the ComptroHer and Auditor General of India, New 

Defti, by its proceedings dated 17,8.1987 upgraded 80% of posts of Section 

Officos into Assitantz Accounts Officers cadre w.e.f. 1.4.1987. in consultation 

with the Comptror and Auditor General of india and in exercise of powers 

conferred under Article 14 of the Constitution of India, the President of india 

madc- the lA & AD (Assistant Accounts Officers) Recrwtment Rues, 1989 

applicable w.c-f, 1.4.1937, as a consequence of which the set up of the 

Supervi5ory Cadre for A & E Offices w.c.f. 1.4.1987 3tood a, follow, :- 



) Section Officers - 20% 	 Pay-scale Rs .1940-2900 

(SOGE quahfed hands) 

Asstt. Accounth Officers 60% 	Paysce 	2000-3200 

(SOGE quaHfied hands - 
having 3 years regular service 
in the grade) 

(Hi) 5upervors 	 Pay-scale Rs.1640-2900 

(unqualified hands to the 
extent (i) & (ii) are not 
applicable)" 

tnce the pay-scales were to be brought on par in both the offices with 

eligibility criteria on the same lines and inasmuch as there was no2dre of 

SupeMsors in Audit Stream but only the cadres of Section Officers/ASsistant 

Audit Officers - cadre of quaiified hands alone existed the criteria of passing 

SOG xamnation to get into the pay-scae of Asistant Accounts Officers (i.e 

:.2000-000 n te revised pay-scaies) ana for promotofl to Assstaflt Accounts 

Officers 	prescribed by the Comotrofler nd Auditor General of India in terms 

of the directions issued by the 'overnment of India undei their letter dated 

12.687, As and when the sel:ction grade was abolished w.o.f. 1,1 .198G then 

the existing Selection Grade Sup:rvisorS who were already hclding the higher 

scale of post identical to Assistar /'.,ccounts Officers cadre. were atiowea to 

continue in that 3caio treating their pay a personal pay to them. The grievance 

or the apeants, who are Supervisors in the office of A & E, had been that since 

payscaio5 of 5up:rv3Or5 and 5.Os. are identical and duties and responsibs 

f 5uperf,or/S.O3Jt.A.O3.  are imiior, they zhould &o be given promotion to 

(I) S.G. Supervisors posts in the pay-scale of Rs.2000-3200 or (ii) promotion to 



Assistant Accounts Officers in the pay-scale of Rs.2000-3200. In staking such 

claims. accordinQ to the Department, the appellants ignored the fact that the 

selection grade posts no longer exist n any Department au over India w.e.f. 

1.1.1386 when the revised pay-scales came into force and no exception could be 

made in respect of IA & AD Department alone and that in the absence of any 	
I- 

scheme for promotion of Supervi3ors to the cadre of A33i3tant Accounth Officers, 

the only course open to the appellants was to take SOG Examination to get 

promoted as Stkn Officr 	thereafter as Assistant Accounts Officers on 

fulfillment of the required eitgibiiit criteria in terms 01 	Rcruitrnent RUles, 3 

per which any one to become ellible to the post of Assistant Accounts Officer 

should pass the Section Officers Grade Examination and possess three years 

service in the grade and that, therefore, the Supervisors, who have not even 

passed the 3ection Officers Grade Examination, are not ehgible for cons;deraton 

for promotion 	Aitant Accounb Offic&3 or for being placed in the scale of 

py of AA.Os. 

The chaim of the appeilants, based on denial of equality of opportunity and 

equai protection, was rejected by the Tribunal, both in the order dated 10.8.1994 

and suosequently in the order dated 12,1ft1994. it may be rentaUy conti 

out at this stage that similar claims were protected by persons simary JacE.d 

before the Central Administrative Tribunal, Chandigarh Bench, in O.k 

No.5611HP!89 and O.A. No.1017/HP191 and the &d Tribunal al3o by ith deci3ion 

rlatod 9.9.1993 rejected a similar challenge. Yet another claim projected b€for 
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the Central Adm4rustr3tive TribunaL Principal Bench New Delhi, in Re 

O.A.No.1502!88 and this Bench of the Centr Admuuistrative Tribun: 

rejected the claim of the appcants therein. 

While that be the position, sImilar claims projected by some of the 

aggrieved persons before the Central Administrative TribunaL Bench at Cuttack 

in the State of Orissa, in O.A. No. 144/81 came to be aUowed on the ground that 

t 	direct rc issuod by the Governme 	 U nt envisaged a common seniority st 

cf Sctbn Officers and Supervisors performing identical nature of cIutie, there 

wa no justification to thereafter discriminate them for purposes of promotion or 

payscales and consequently directed the Department to grant promotion 

concidering their seniority inter se if they are otherwise suitabie on the date on 

which they are cntitled to be romcted, with further directions relating to their 

entitement to erornotional monetary benefith and other oeefit2 flowing from 

such promottons, setting out also a time limit within which such orders have to bc 

mpiemented. It s against th judgment of the Cuttack Bench of the Central 

Admtstrazive Tribunal that Civil Apaa No. OE3 of 199G came to be filed, b n 	 y 

the Union of naia and the Departmn occemed. 

Heard the learned counsel on either ide. The stand on behalf of the 

cL-nes--private pa-ties is that their service rights are to be governed by the 

- e3 	ating to their i5ervice vo on the date of bifurcation on 1 .3.1984 and that 

VA 

the ru 	
and the service conditions cannot be altered to their detrjmer1t by tho 
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suceuent rules, 	it is also contended that the appellants, wcrLin 

Supervisors, are also perlorming duties mat are discharged by the A:t 

Accounts Officers and they wouid, therefore, be entied to :ie scale of  

Rs.2000-3200 of A,A.Os. (earUer SG Supervisors) on the principle of 'equal pay 

for equal work'. The denial of promotional prospects to the category of 

Supervisors, like the appellants, is also challenged on the ground of arbitrariness 

and hostile discrimination. Lastly, it was contended that before bifurcation 

thôugI t was assured that the pay structure for the Accounts and Entitlement 

ofnces Would be the 	s the one before bifurcation and tha oxiati-a 

promotional prospects and selection grade will 	pipjirahin rnita mutandis. it 

was not actually adhered to after bifurcation and for this reason also, relief as 

prayed for ought o be granted. inspiration was sought to be dravn, based o 

the ;&asoning of te Cuttack Bench, of the CAT, which order i the subject-matter 

of ch&lene H 

 

the, ppe fley the nion of in  U 	daoter3.  

Per contra, on behatf of the Union of india and the Department concerned, 

s contended that in the iqht of the statutory rules made after bifurcation, 

oea 	the recrutrnent to the posts of Assistant Accounts Officers, one should 

oss the Section Officers Grade Exarnintion and possess three years 

ooe,1once in the grzde as Section Officers and inasmuch as the appellants and 

e:sois simariy placed in cthr States have not got qualified themselves by 

passing the SOG Examination, they are ineiigible to be considered for promotiQn 

as AAOs. it is also contended that in the teeth of the rules made under Artice 
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148 of the Constitution of India by the ?resident of india in ionsuttation vh th 

CAG of India duly pubUshed on 11.3.1989 effective from 1.4.1967, no reC' 

can be piaced on administrative instructions issued by the Authority of CAC 

assert any claim of rights in derogation of the statutory rules. The appellants and 

persons similarly placed, who opted to remain in the Accounts and Entitlement 

Fj 	
stream, had to conform to the relevant rules applicable and that even as per the 

instructions relied upon by the appellants themselves they could not assert 

succesfuy their claims. It is contended furthr for the rospondent..DoPartmeflt 

that the right of the Government to bifurcate departments and suitably restructure 

them in the tnterests of better administration and in order to ensure great 

efficiency is unquestionable and as iong as the appellants do not conform to the 

revised pattern and satisfy the requirement of the statutory rules governing the 

service conditions, no grievance of denial of 	uai opportunity or discriminatiOn 

1 
	couid be made. for and on behalf of the appellants. So far as the promotional 

orosoects are concerned, it is contended that even Supervisors, whose pay-scale 

s ientcai to Soction Officers having more that,  three years of regular service in 

me cadre of upervtSors, carot autorr'.atic.aIy c(arn for being promOted as 

A.A. 	and i is on when they qualify in the SGO Examination they become 

eligible for consderation and promotion, in chailenging the decision of the 

Cuttack Bench of the CAT, t is strenuously contended that constitution, frame 

and reconstitution and restructuring of departments, creation and abotion o 

posts therein are matters of policy depending upon administrative exigencies anc 

exclusiveiy within the discretion of the Government and as such the same could 
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neither be challenged nor the Tribunal could substitute its vws to that of the 

Government, as to how it should be. As to the reasoning based Upon 

common ser;rlty st it s ccrteued rc-  a 	 rr sucn cc 

serucrity list of Supervisors and Section Officers was prepared only for the hmLed 

purpose and for the period to facilitate the grant of non-functional selection grade 

and that inaamuch a Superviaorz do not really belong to the category of Section 

Officers 

We have carefully Considvi the submissions made on behalf of both 

partse. Questions relating to the constitution. P3WHI, nQrnonoiaturc vf POStS, 

cadres, categories, their creationfabofltion, prescription of qualifications and other 

conditions of service including avenues of promotions and criteria to be fulfiled 

for such promotions pertain to the field of Policy arid within the GXCIUS1V0 

diacreton and jurisdiction of the State. 3ubJect. of course, to the limitations or 

restrictions envisaged in the Constitution of lndia and it is not for the Statutory 

Tribunals, at any rate, to direct t'ho Government to have a partouiar method of 

recruitment or eUgibility criteria or avenues of promotion or impose itself by 

substituting its views for that of the State. Similarty, it is well open and within the 

competency of the State to change the rules relating to a service and alter or 

amend and vary by addition/substruction the quaifications, dilgibUity criteria and 

other conditions of servce inctudin avenues of promoti 	 e on, from tim to time, as 

the administrative exigencies may need or necessitate. Likewise, the State by 

appropriate rules is entitled to amaarnate departments or bifurcate departments 
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into more and constitute different categories of posts or cadres by unt 
aking 

 

teconstitute 
turtr classification oifurcatlofl or amaamat0fl a we a 

	 c 

lie  

restructure the pattern and 
0 dres/Cat eg0ri of seR'CC as my be requ 	t:'zr 

time to time by abolishing existing cadres/POStS and creating new cadres/Posts. 

There is no right in any employee of the State to claim that rules 
goVCrflir 

conditions of his service should be forever the same as the one when he entered 

service for all purposes and except for ensuring or 
safeguarding rights or beneft 

acquired or accrued at a particular point of time, a Government 
already earnod  

servant has no right to challenge the authority of the State to amends 
alter and 

brine into force new rutes rotatinQ to even an existino sorv 

c tar as the rievaflCc5 ot me appeUCA fltS and private partieSreSP0tS 

in the above cases are concerned, they have no sound or valid basis in iw. 

1j Before even bifurcstiofl on 1.3.1964, the posts of Supervisors, Selection Grade 

SuperViOr5 as well as Section Officers and Selection Grade Section Office1 

existed separ3te. Section Officers 
 were considered senior to Supervisors and 

promotion to higher posts of Accounts Cificers was open to Section Officers only 

and not to Supervisors. 	
After furcatofl, since there was no cadre of 

n the Auait Oces, t: quesTiofl 	ccoflinhOa3t3flg tnern in the 

W Offices as bupervisOrs did not arise. 	
ith the implementation of the 

vere 	

h Central ay ComiSiOtflm enSt

s

electiOfl Grades 
rcmmefldt0fl5 of, the Four 	 ms 

eed cadre in all Depar 
aolished from all nonazft 

 

of Govetflmflt 

of India all over the country, including the Department of IA & AD. As observed 
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by the Bench of the CAT at Cuttack which it 	in favour of the private paes or 

some other ground, it will be too late in the day to put the clock back by ciairmng 

to resurrect the abolished selection grade which was found 	be already -o- 

functional, too. As noticed supra, the supervisor/ cadre for A & E offices w.ef. 

I 4.1987 came to consist of (a) Section Officers - 20% (SOGE quaHfied hands): 

(b) Azatant Account3 Otfcer3 - 0% (SOGE qualified hande with further 

experience of three yearo rGauiar service in the grade) and (c) Supervisors 

(uiquaiified hands - to the extent whertev clauses (a) and (b) were not 

avaabte only. As noticed earlier, a Supervisor (unqualifieI) 	s to undertake 

SOG Examination to be promoted as Section Officers and thereafter only get 

promoted as A.A.O. Merely because the payscales were similarly granted to 

these unquafled Supervisors on par with Secton Officers alone apparen dy due 

to alteration and restructurin 	in the set u 	of offices - those Supervisors, who 

had 	not even passed the 30G Examination, 	therefore, could 	neither 
DI 

appointed on promotion as Section Officers nor could claim equal status with the 

SOG Examination qualified persons to straightaway got promoted as AAOs to 

which the feedor category is onty Section Officers and not SupaMsor. it is 

necessary to notice here that Sipervors even earlier could not have been 

promoted to the higher post of Accotmts Officers. in addition to it, the other 

cita of three years regular service ao Section Officer, before becoming eligible 

for consideration to be appointed as A.A.Os. on promotion also must be satisfied. 

The Cuttack Bench of the CAT, which decided the matter and which deci3ion 13 

challenged by the Department in Civil Appe& No10983 of 1996, comrntte'i 
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grave error in taking it for granted equauty in status and grade persons ie th 

wi hhr quaficatofl$ 
private paries-respondents on par with SectioOethn 	s 	 l  

merely because a common seniority, 
 Hst was prepared - ignoring the fact that it 

was not for purposes of further promotion but for the iimited purpose of giving 

only the benefit of non-functional selection grade. 

Consequently, rm long as the appellants in Civil Appeal Nos.4679-4680 of 	
". 

I6 and respondents in Civil Appat Mo.110983 of 1906 have not acquired the 

qualification of passing the SOG Examination and got prortd to the post of 

Section Officers and put in three years reQuar service as such which alone 

cottuted the feeder category for further promotion as AAOS., there is no 

scope for according promotion to them despite the fact that 	
there may be 

vacaflC9S avaiia)e in the A.A.Os. The TribunaL which passed the order, which 

i5 the aubject-mater of challerge in Civil Appe& No.10983 of 1996, wa5 not right 

in directing the promotion to them in derogation of the statutory rules under which 

try are  ineligitiio for any such oornotion 

The plez based on the deni of ecu opportunity and eCUai protectiOn of 

laws has rghUy been relected in the iight of the princip!eS Id down by this Court 

in the decisions noticed by the Bench of the Tribunal, which rendered the 

decision in respect of the appellants, who serve in the State of Gujara. Likewise, 

it wa impermizsible for the Bench of the Tribunal at Cuttck to have further 

erected to give the promotional monetary benefits and other benefits flowing 
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from such promotion when they will not be entitled to any such relief under the 

statutory rules, which the Tribunal itself could not, on its own, either bypass or 

alter or give a go-by too or direct the department to nore and contravene. 

For all the reasons stated above, CM! Appeal NosA679-468O of 1996 

shall stand dismissed. Civil Appeal No.10983 of 1996 filed by the Union of india 

and others shall stand allowed and consequently the ordoi po.acd in O:A 

No 144 of 191 chnil stand set aside. There will be no order as to costs. 

(Doraiswmy Rju) 

j. 	

Lt (Shivaraj V. Pati!) 
u.-, NG'! r  

December 19, 2002. 
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Dated: 

Submitted : Hori'ble Uice Chairman & 

Hon'bie Mr. A.5.Sanghavi, Member (j) 

Hon'ble fir. G.C. Srivastava, Member (A) 

Certified Copy of order' dated 4/ 	in/ 

. C.A. o. 	14,06b o r 	gpassed by the 

4 	
upreme Court/Hh-CaItrt against the Judgment/oral 

order passed by this Tribunal in 	 is plauedAli- 
for perused please. 

Ig 	 j ((j) 

Hori'ble Ilice Chairman 

t-ntbla Mr.X,5.Sargha\iip Mather (J) 	• 

Hor'bls r'r. G.C.3riastaV3, Member ()"' 

Ho 



' 	All communications should be 

addressed to the Registrar, 
Supreme Court by designation, 
NOT by name 

Telegraphic address 

'SUPREMECO' 

From: 

SUPREME COURT 
INDIA 

NEW DELHI 

D.No.: 1064/2002/SEC.IX 
Supreme Court of India 
New Delhi. 
Dated: 13th March, 2003 

Yours faithfully, 

ASSiSTANT REGISTRAR 

Please acknowledge the receipt. 

A)7 

Assistant Registrar, 
Supreme Court of India, 
New Delhi. 

The 
~A 

Registrar, 
Central Administrative Tribunal 
Ahmedabad Bench, 
Ahmedabad (Gujarat). 

CiViL APPEAL NOS.4679-4680 OF 1996 
(From High Court Judgment and Order dated 10' August, 1994 dated 12' October, 1994 
in O.A.No. 162 of 1989 and in R.A.No.31 of 1994 respectively) 

P.U.Joshi & Ors. 	 ..Appellants 
—Versus - 

Accountant General, Ahmedabad & Ors. 	 . .Respondents 

Sir, 

in continuation of this Registry's letter of even number dated 24
11 December, 2002 

and 20" February, 2003, 1 am directed to forward herewith for your information and 

necessary action a certified copy of the corrigendum dated 4" March, 2003 in the 

Appeals above—mentioned. 

At 
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From: 

Assistani Registrar, 
Supreme Court of India, 
New7Delhi. 

To: 
The Registrar, 
Central Administrative Tribunal 
Ahmedabad Bench, 
Ahmedabad (Gui arat). 

RA 

y.  

SUPREME COURT 
INDIA 

NEW DELHI 

al communications should be 

addressed to the Registrar, 
Supreme Court by designation, 

NOT by name 

Telegraphic address 
'S U P R EM ECO' 

J.No.: 1064/2002/SEC. IX 
Supreme Court of india 
New Delhi. 
Dated: 13th March, 2003 

CiViL APPEAL NOS.4679-4680 OF 1996 
(From High Court Judgment and Order dated 10th  August, 1994 dated 12' October, 1994 
in O.A.No. 162 of 1989 and in R.A.No.31 of 1994 repective1y) 

P.U.Joshi & Ors. 	 ..Appellants 
—Versus - 

Accountant General, Ahmedabad & Ors. 	 . .Respondents 

Sir, 

I am directed to return herewith the entire Original Record in the above—mentioned 

matter duly verified and sealed as per the letter (copy enclosed) sent with your letter No.S.C.S. 

29-30/96/1996 dated 5' July, 1996 

Please acknowledge receipt. 

Yours faithfully, 

ASSISTANT REGISTRAR 
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F CENTRAL ADMINISTRATtVE TRiBUNAL (' 	--- 

\ 

AHMEDABAD BENCH 

y 	eei. Post Parcel A.D. Opp. Sardr Patel Stadium, 
Navrangpura, Ahmedabad-380 009. 

No:S.C.S.29-30/96 /96 Office Phone 	6421401 

Dated 5th July, 1996. 

To 

eistrar, 
Supreme Court of India, 
NEW DELHI. 

Sbject:- Civil Appeal Nos. 4679 & 460 of  1P96. 
Shri P.U. Joshi ad others... Applicaats 

Versus 
The Accouta*t Ge*eral and 
others... 

	

	 ... .Respo*dets. 
x-x-x-x 

Sir, 
I am directed to refer to your letter No: 1064/ 

95/Sec.IX, dated 11th June, 1996 ad to forward ori!i*al 
Iecords ig O.A. No:162/9 and X.A. No: 31of 1994 as 

desired by you. 

1eceipt may kiidly be acknowled!ed. 

Yoirs faithfully, 

pu y Re!istrar(J) 
CeralAdn.Trnal, 

of

\—x 

F.No AX 
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SUPREME COURT 
INDIA 	(27 

NEW DELHI 

DNo. i064/95/SECJX 
Dated this the 	'rt- Feb.2003, 

' 	All communcations should be 
addressed to the Registrar, 
Supreme Cout by designation, 
NOT by name 
Telegraphic address :- 

SUPREMECO 

From: 	The Registrai(Judj;ap 
Supreme court of 1nda, 
Nei Delhi. 

To: 	,.1'he Registrar, 
Centrai Administrative Tribunal, 
Alimedabad Bench, Ahmedabad 
(Gujarat). 

rT fri * Tvnr' I 1 	tfln 4 #' rTfl 1 f rim ,-n i 'iv ii. tu-tt 	 ur 

P.U. Joshi and Ors. 
.Appeiiants, 

Accountant General, Ahmedabad & Ors. 	.Respondents 

Sir, 

COlitinuation of this Registry's letter of evennumber 
—flateu the 24 December 2002, r am atrectea to transmit herewith 
for necessary action a certified copy of the Decree dated the 19th 

®r 

December 2002, of the Supreme Court in the said appeals. 

The original record, if any, will follow. 

Please acknowledge receipt 

Yours faithfully, 

ft&J 
for R egistrar(Judjc;al) 



Sup. C. 52 

IN THE SUPREME COURT OF INDIA 
''-- 	 CRIMINAL/CML APPELLATE JURISDICTION 

CIVIL APPEAL NOS.4679-4680 OF 1996. 
(Appeals by Npccial leave from thfJudgmcnt and Ordcr2 ted the 
lOrti August, 1994 and 12 October, 1994 of the Central 
Administrative Tribunal Ahmedabad Bench in O.A. No.162 of 1989 
and R.A. No.31 of 1994 in O.A. No.162 of 1989'). 

1.Shri P.U. Joshi 
2.Shri Shripal Singh 
3.Shri M.B. Rathod 
4Shri Z.I. Painter 
5.ShriS.B.Parmar 

' 6.Shri S.R. Kalkar 
7.Shri N.D. Shah 
&Shri M.D. Rathod 
9.Shri K.G. Saiyed 
10.Shri R.B. Shah 

(:f Ljc~&& Wtc UU9 COPY 
- 

- 	 Re;jtrar (Jud)) 

uPteme Cot of ind1 

All working as Supervisor in the office 
of the Accountant General (Accountants and Entitlement), 
M.S. Building, Lal Darwaja, Ahmedabad. 	Appellants. 

c 
Vs. 

1 .The Accountant General 
(Accountant General) 
MIs. Building Lal Darwaja 
Ahrnedabad. 

10 	
2The Comptrollar and Auditor 

General of India. 
New Delhi. 

3 .The Union of India, 
Through the Secretary, 
Ministiy of Finance (Department of 
Expenditure) 
New Delhi. 	

. . Respondents 
.2/- 



: 2 : 
19th December, 2002. 

CORA: 
HONaBLE MR. JUSTICE DORAISWAMY RAJU 
HON'BLE MR, JUSTICE SHIVARAJ V. PATLL 

For the Appellants: 	M/s. P.K. Bajaj and H.A. Raichura, 
Advocates. 

For Respondents: 	 Mr. S.W.A. Qadri, Mrs. Shashi Kiran, 
Mrs. Anil Katiyar and Mr. C.V. Subba 
Rao, Advocates. 

The Appeals above-mentioned alongwith connected 

appeal being called on for hearing before this Court on the 12' day 

of.Decernber, 2002, UPON perusing the record and hearing counsel 

for the parties herein, the Court took time to consider its Judgment 

and the appeals being called on for Judgment on the 19th day of 

December, 2002 THIS COURT for the reasons recorded in its 

Judgment DOTH ORDER: 

THAT the appeals above-mentioned be and are hereby 
'V 

dismissed; 

THAT there shall be no order as to costs of these appeals 
in this Court; 

AND THIS COURT DOTH FURTHER ORDER that this 

AT 	ORDER be punctually observed and carried into execution by all 

concerned; 

WITNESS the Hon'ble Shri Visheshwar Nath Khare, Chief 

Justice of India, at the Supreme Court, New Dethi, dated this the 

19'h  day of December, 2002. 

(R.N. LAKHANPAL) 
JOINT REGISTRAR. 



SUPREME COURT 
GR#M+N*L/CIVIL APPELLATE JURlSDlCTlON 

'I 

No. 	 of 200 

CIVIL APPEAL NQ.SA679 4680 OF 1996. 

Sh. P.U. Joshi & Ors.
APPelJant 

Versus 

Accountant General 
Ahmedabad & Ors. 	 Respondent 
CENTRAL ADMINISTRATIVE TRIBUNAL 
Al-IMEDABAD BENCH 

(O.A. NnJ62 of 1989 and R.A.No.31 of 1994 
in O.A. NoJ62 of 1989) 
DECREE DISMISSING THE APPEALS WITH 

ORDER AS TO CO,FW 	 200 

Th 

Respondent... 
No. of folios 	 Advocate on Record foi 

sS 	 . 
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at 	Of_ice Rejort. 
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0 I 	 Present : Mr 

tn 

Mr.M.R.Ravdl, for Mr.P.i.Raval, learne 

counsel for the respondents. 

Notice tD re 	ndert t re 3' 

four week 

	

I 	 I 
(-L CL' ve  

, 	 - 	C S.Santhana Krishnan ) 	( M.M.S.

•

ngh I 	Judicial Mber 	Administrative Member I A- 

L 	 / 

AlT 
- -fd 

P 

	

11.9.199 	
Present : Shrj J.R.Pawar, 	 present in 

Shrj B.S. Patel, Asstj Director, Po 
Service, Gujarat Circle, present on behalf o 
respondents. Counsel for either party not pi 
Reply has been filed on behalf on responr 

and the copy of the same is said to have b 

I to the other Side. The aforesaid reply is 
ji tel So far as contempt application is cor-- 
i View of the averments in para 3 of the r 

respondent NO-2. The representetjve of 

	

I 	 I 
dent Shri BaS.Pat1, Ax PAt prays fo: 

I 	
tLne to file reply on behalf of respy I 

Time prayed for is allowed. Copy of t 

	

1 	 I 



C. A../23/91 

/ 
	

IN 

'. k./16l/39 

ORI) ER 

4.IO.19l 

sent to the counsel for the applicant, and the 

applicant may file rejoinder, if any, within 

two weeks thereafter. 

11 
(R.c. BHATT) 	 (P.c.JAni) 
11,b-mber J) 	 rnber (A) 

*Arii 

The respondents have filed reply on 

affidavit today.Learned advocate Mr. P.K. Handa 

for he apølicant therefore, wants time 

one week. Time grnted. Adjour9ed to 117.10 .J991. 

I 

Th 	U 
R C i3hatt ) 	 P S Habeéb Mohci. 
Member(J) 	 Member(A) 

*M ga  

pr2sent: Mr.?.K. }janda, le-arri o cOutl 
app1ict. 

Noie to the rè poncnt. 

11 

it the request of Mr. P.. iani.- 1  

1ernci couns1 for the apr:iccr1t, adjour 

to 11.11.1991. None tar tn 	sona;rit. 

f 
(R.C. Bhatt) 	 W.J. flaman) 

jerer (j 	 L :mu1 

ogra 


